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MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS
(Department of Personnel and Training)
NOTIFICATION
New Delhi, the 9th December, 2009
G.S5.R. 875(E).—In exercise of the powers conterr=d
by sub-section (1), read with clause (¢) of the sub-sectics
(2) of Section 35 and Section 36A of the Administrativi
Tribunal Act, 1985 (13 of 1985), the Central Governrsn-
hereby makes the following rules further to amend the
Andhra Pradesh Administrative Tribunal (Salaries and
Allowances and Conditions of Service of Chairman, Vice-
Chairmen and Members) Rules, 1989 namely -
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(l) I'hese rules may be called the Andhra Pradesh
Admmlstratwe Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairmen and
Members) Amendinent Rules, 2009,

{2) These shall be applicable to the Chairman, Vice-
Chatrmen and Members of the Andhra Pradesh
Administrative Tribunal appointed before the 19th
February, 2007,

2. Inruk 8 of the Andhra Pradesh Administrative
Tribunal {Salaries and Allowances and Conditions of
Service of Chairman, Vice-Chairmen and Members) Rules,
1989 in sub-rule (2), for the words “rupees seven thousand
seventy four per anpum”, the words “rupees fourteen
thousand five hundred and thirty two per annum” shall be
substituted with effect from the st day of January, 2006,

[F. No. A-11014/8/2009-AT]

: C.B. PALIWAL, Jt Secy.
Explanatory Memorandum :

With a view to implement the recommendations of
the Sixth Pay Commission regarding Central Government
empiovees’ pension, the Central Government has decided
to revise the pension of the Chairman, Vice-Chairmen and
Members ol the Andhra Pradesh Administrative Tribunal
who were appointed before the 19th February, 2007 with
effect from the st day of January, 2006. Accordingly, the
Andhra Pradesh Administrative Tribuna! (Salaries and
Allowances and Conditions of Service of Chairman, Vice-
Chairman and Members) Rules, 1989 are being amended
with retrospective effect from the §st day of January, 2006.

2. his certified that no Chairman, Vice-Chairman
and Member of the Andhra Pradesh Administrative
Tribunal is likely to be affected by the proposed
amendment being given retrospective effect.

Foot Note : The Principal rules were published vide
notification No. (G.S.R. 930(E), dated the 26th October, 1989
and subsequently amended vide notifications No. -

I. G.8.R. 52(E) dated the 29th January, 1991
G.5.R.46{E) dated the 3 1st January, 1994
(.S.R. 600(E) dated the 2 st September. 1995
(3.S.R. 328(F) dated the 27th August, 1998
(.S .R. 842(E) dated the 3 1st October, 2000
G.S.R. 672(E) dated the 18th October, 2007.
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NOTIFICATION
New Delhi, the 9th December, 2009

G.S.R. 876 (E).—In exercise of the powers conferréd
by sub-section (1), read with clause {¢) of the sub-section
(2) of Section 35 and Section 36A of the Administrative
Tribunal Act, 1985 (13 0f 1985), the Central Governmerd
hereby makes the following rules further to amend ‘hé
Himachal! Pradesh Administrative Tribunal (Salaries afd
Allowances and Conditions of Service of Chairman, Vice-
Chairmen and Members) Rules, 1986 namely :—

1. (1) These rules may be catled the Himachal
Pradesh Administrative Tribunal (Salaries and Allowances
and Conditions of Service of Chairman, Vice-Chairmen and
Members) Amendment Rules, 2009.
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(2) These shall be applicable to the Chairman,
Vice-Chairmen and Members of the Himachal Pradesh
Administrative Tribunal appointed before the 19th
February, 2007.

2. Inruie 8 ofthe Himachal Pradesh Administrative
Tribunal (Salaries and Allowances and Conditions of
Service of Chainman, Vice-Chairmen and Members) Rules,
1986 insub-rule (2), for the words “rupees seven thousand
seventy four per annum”, the words “rupees fourteen
thousand five hundred and thirty two per annum” shall be
substituted with effect from the Ist day of January, 2006,

[F. No. A-11014/8/2009-AT]
_ C.B. PALIWAL, Jt. Secy.
Explanatory Memorandum :

With a view to implement the recommendations of
the Sixth Pay Commission regarding Central Government
employees’ pension, the Central Government has decided
to revise the pension of the Chairman, Vice-Chairmen and
Members ofthe Himachal Pradesh Administrative Tribunai
who were appointed before the 19th February, 2007 with
effect from the Ist day of January, 2006. Accordingly, the
Himachal Pradesh Administrative Tribunai (Salaries and
Allowances and Conditions of Service of Chairman, Vice-
Chairman and Members) Rules, 1986 are being amended
with retrospective effect from the Ist day of Yanuary, 2006.

‘2. Mis certified that no Chairman, Vice-Chairman
and Member of the Himachal Pradesh Administrative
Tribunal is likely to be affected by the proposed
amgndment being given retrospective effect.”

Foot Note :—The Principal niles were published vide
notification No. G.S.R. 1015(E), dated the 22nd August,
1986 and the subsequently amended vide notifications
Neo.:

G.S.R.424(E) dated the 4th April, 1988

G.S.R. 1046(E) dated the 13th December, [989
G.S.R. 729(E) dated the 9th August, 1995
G.S.R.45(F) dated the 31st January, 1994

(.S R.207(E) dated the 22nd March, 2001
(.S.R. 674(E) dated the 18th October, 2007.
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NOTIFICATION
New Delhi, the 9th December, 2009
G.S.R. §77(E).—In exercise of the powerq
conferred by sub-section (1), read with clause (¢) of
the sub-section (2) of Section 35 and Section 36A of
the Administrative Tribunal Act, 1985 (13 of 1985), the
Central Government hereby makes the following rules
further to amend the Karnataka Administrative Tribunal
{Salaries and Allowances and Conditions of Service of
Chairman, Vice-Chairmen and Members) Rules, 1986
namely :—

1. (1) These rules may be called the Karnataka
Administrative Tribunal (Salaries and Aliowances and
Conditiens of Service of Chairman, Vice-Chairmen and
Members) Amendment Rules, 2009,

(2) These shall be applicable to the Chairman,
Vice-Chairmen and Members of the Karnataka
Administrative Tribunal appointed before the 10”1
February, 2007. :
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2. inrule § of the Karnataka Admm:straﬂve Tribunat
{Salaries and Allowances and Conditions of Service of
Chairman, Vice-Chairmen and Members) Rules, 1986 in
sub-rule (2), for the words “rupces seven thousand
seventy four per annum”, the words “rupees fourtcen
thousand fjve hundred and thirty two per annumn” shall be
substituted with effect from the [st day of January, 2006,

[F.No. A-11014/82009-AT]
C.B. PALIWAL, Jt. Secy.
Explanatory Memorandum :

With a view to implement the recommendations of
the Sixth Pay Comimission regarding Central Government
employees” pension, the Central Government has decided
to revise the pension of the Chairman, Vice-Chairmen and
Members of the Karnataka Administrative Tribunal who
were appointed before the 19th February, 2007 with effect
from the fst day of lanuary, 2006, Accordingly, the
Karnataka Administrative Tribunal (Salaries and
Allowances and Conditions of Service of Chairman, Vice-
Chairman and Members) Rules, 1986 arc being amended

“with retrospective effect from the 1st day of January, 2006.

2. 1is certified that no Chairman, Vice-Chairman
and Member of the Karnataka Administrative Tribunal 13
tikely o be affected by the proposed amendmnent being
given rewospective effect,

Foot Note :—The Principal rules were published vide
notification No. (. S.R. [092(E), dated the 17th September,
1986 and subsequently amended vide notifications No.:
38R A24(E) datedthe 4th April, 1988

(. S.R.1049%(E) dated the 13th December, 1989
(3.5.R. 520(F3) dated the 1 3th November, 1996
4. G.S5.R, 86(E} dated the 3rd February, 2060

5. G.S.R.320¢EF) dated the 6th April, 2000

6. (.S.R. 78(E) dated the 8th February, 2001,

7. G.S.R.671(F) dated the 18th October, 2007.
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NOTIFICATION
New Delhi, the 9th December, 2009

AR SR B

G.5.R. 878 (E).—In exercise of the powers conferred ©

by sub-section (1), read with clause (c) of the sub-section
(2) of Section 35 and Section 36A of the Administrative
Tribunal Act, 1985 (13 of 19853), the Central Government
hereby makes the following rules further to amend the
Madhya Pradesh Administrative Tribunal (Salaries awl
Allowances and Conditions of Service of Chairman, Viee.
Chairmen and Members) Rules, 1986 namely —

I. (1) These rules may be called the Madiwa
Pradesh Administrative Fribunal (Salaries and Allowangces
and Conditions of Service of Chairman, Vice-Chairmen and
Members) Araendment Rules, 2009,

(2) These shall be applicable to the Chairman,
Vice-Chairmen and Members of the Madhya Pradesh
Administrative Trihunal appointed before the §91h
February, 2007,

2. Inrule 8 of the Madhya Pradesh Administrative
Tribunal (Salaries and Allowances and Conditions of
Service of Chairman, Vice-Chairmen and Members) Rules,
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1986, in sub-rule (2), for the words “rupees four thousand
seven hundred and sixteen per annum”, the words “rupees
fourteen thousand five hundred and thirty two per annum” shall
be substituted with effect from the 1st day of January, 2006.
“[F.No. A-11014/8/2009-AT]
C.B. PALIWAL, Jt. Secy,
Explanatory Memorandum :

With a view to implement the recommendations of
the Sixth Pay Commission regarding Central Government
Employees’ Pension, the Central Government has decided
to revise the pension of the Chairman, Vice-Chairmen and
Members of the Madhya Pradesh Administrative Tribunal
who were appeinted before the 19th February, 2007 with
* effect from the 1 st day of January, 2006. Accordingly, the
Madhyva Pradesh Administrative Tribunal (Salaries and
Allowanees and Conditions of Serviee of Chairman, Vice-
Chairman and Members) Rules, 1986 are being amended
with retrospective effect from the 1st day of January, 2006,

2. Itis certified that no Chairman, Vice-Chairman .

and Member of the Madhya Pradesh Administrative
Tribunal is likely to be affccted by the proposed
amendment being given retrospective effect.

Foot Note : The Principal rules were published vide
notification No. G.S.R. 1253(E), dated the 5th December,
1986 and subsequently amended vide notifications No. :
L. (G.S.R16(E), dated the 10th January, 1989
(5. S.R.1048(E), dated the 13th December, 1989
G.S.R. 743(E), dated the 7th October, 1994
G.S.R. 699(E), dated the 26th October, 1995
” G.S.R.471(E), dated the 4th August, 1998
G.S.R. 483(E), dated the 9th July, 2002
G.S8.R. 610(E), dated the 28th August, 2002.

g
72 faeet, 9 femmr, 2009

WHLH, 879( F)—==Ta w=r, yynal s
rfurpror stfafaam, 1985 (1985 1 13) T 4RI 35 37N ¥R
36% F1 SU-HT (2) F s (1) 9 ufsa 39-9r1 (1)
B0 9E wifdwdl w1 W S gU, HENR el
ATy (3Teae1, STEAy iR TEEH 1 999 IR 0 A
wor &t v) fm, 1986@@?%%3?@3%%1’?
ﬁmﬁaf@ﬂﬁmraﬂﬁﬁ% st : —

(1) w Fraw w s T e yenatiEs
aqfaa;m(ama, IRy SR HEE w1 A i WY A
T =t o) weyw frm, 2009 20

(2) 19 wEY, zoowgaiﬁrgaangwmﬁaa
SfuTa H areaw, Turem Sl wEE w1 A A |
2. TRNS GnEE fyer (srene, Ay iR
e 1 A R WY qen war F1ovd) Trm, 1986 &%
e g % 3y-frm (2) 4, ¢ am TR A wwe whad !
= B WA W, | I, 2006 §“HRE 7R 9T 9@
T U0 wiqas " veE 1@ | )
[®1 ¥ T-] 1014/8/2009~@]
. =, wredeTe, vy ot

WSo! ¢5)o5- 2

=NV R SV

TR FOT :

HHT WFER A F50 TWER F KA F A9 5
Ay | B3 o o1 ) fawi w Faifan w6 w5
3fie I Jerre WETHME AR % TR ITeas, Jqreme
st w7, B 10 Wl 2007 § veR Frgw fRar T
o, 99 T 1 SMEd, 2006 ¥ [RET 6 w1 fafeey
o T § | STER HERIY WONETTR st (s,
Fq1Ae] AR TRE w1 AT AR wE o B 1 v9) Frem,
1986 1 | SFa, zoosﬂ%a&ﬂwﬁ@mﬂmmm
w@E

2%@@%%%%

i FRE steaw, SMeay iR wRE W ot

HINYA =i W&ﬁwﬁuw@mﬁﬁmwﬁm
Y Fore A # 1
qrg fewor .—aa frem sfrgar |9 mafa, 11s570e),
A 2| 1, 1986 S THITe F 7 & 3R weargert
Freafafn sy enisl grn wete far mr
LoELERLEL 71(31), A 30 IRed 1992
2. ma A 288(31), artg | \d, 1994
gL 565( ), ailie 8 faem, 1998
4. gL, 898( 31}, ARE 24 SEEH, 2000
HLEL L 569(37), aitE 1% WERER, 2007
NOTIFICATHON

New Delhi, the 9th December, 2009

G.S.R. 879 (E).——Inexercise of the powers conferrad
by sub-section (1), read with clause (¢} of the sub-section
(2) of Section 35 and Section 36A of the Administrative
Tribunals Act, 1985 (13 of 1985), the Central Government
hereby makes the following rules further to amend the
Maharashtra Administrative Tribunal (Salaries and

L% )

Ln

_Allowanees and Conditions of Service of Chairman, Vice-

Chairmen and Members) Rules, 1986 namely -—

1. (1) These rules may be called the Maharashtra
Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairmen and
Members) Amendment Rules, 2009.

(2) These shall be applicable to the Chairman,
Vice-Chairmen and Members ofthe Maharashtra Administrative
‘Fribunal appointed before the 19th February, 2007.

2. In rule 8 of the Maharashtra Administrative
Tribunal {Salaries and Allowances and Conditions of Service
of Chairman, Vice-Chairmen and Members) Rules, 1986 in
sub-rule (2), for the words “rupees seven thousand seventy
four per annum”, the words “rupees fourteen thousand five
hundred and thirty two per annum” shall be substituted
with effect fromthe ist day of ] anuary, 2006, :

- [F. No A-11014/8/2009- -AT]
C.B. PALIWAL, Jt. Secy.
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Explanatory Memorandum :

With a view to implement the recommendations of
the Sixth Pay Commission regarding Central Government
Employees’ Pension, the Central Government has decided
to revise the pension of the Chairman, Vice-Chairmen and
Members of the Maharashtra Administrative Tribunai
who were appointed before the 19th February, 2007 with
effect from the | st day of January, 2006. Accordingly, the
Maharashtra Administrative Tribunal (Salaries and
Allowances and Condirions of Service of Chairman, Vice-
Chatrman and Members) Rules, 1986 are being amended
with retrospective effect from the 1st day of January, 2006,

2. Itis certified that no Chatrman, Vice -Chairman
and Member of the Maharashtra Administrative Tribunal
is hikely to be affected by the proposed amendment being
given retrospective effect.

Foot Note : The Principal rules were published vide
notification No. G.S.R. 1157(E), dated the 21st October,
1986 and subsequently amended vide notifications No. ;

1. GS.R7H(3), datedthe 30th January, 1992

2. G.S.R.2B8(F), dated the 1stMarch, 1994

3. (.S.R. 365(E), dated the 8th September, 1998
4. G.S.R.898(E), dated the 24th November, 2000
3. G.S.R 369(E)Y, dated the 18th October, 2007,
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NOTIFICATION
New Delhi, the 9th December, 2009
G.S.R. 880 (E)—In exercise of the powers conferred
by sub-section (1), read with clause (¢) of the sub-section
(2) of Section 35 and Section 36A of the Adninistrafive
Tribunals Act, 1985 (13 of 1985}, the Central Government
hereby makes the following rules further to amend the
Orissa Administrative Tribunal (Salaries and Allowances
and Conditions of Service of Chairman, Vice-Chairmen and
Members) Rules, 1985, namely :—

1. (1) These rules may be called the Orissa
Administrative Tnbunal (Salaries and Aliowances and
Conditions of Service of Chairman, Vice-Chairmen and
Members) Amendment Rules, 2009,

(2) These shall be applicable to the Chairman,
Vice-Chairmen and Members of the Orissa Administrative
Tribunal appointed before the |9th February, 2007.

2. Inrule 8 of the Orissa Administrative Tribunal
(Salaries and Allowances and Conditions of Service of
Chairman, Vice-Chairmen and Members) Rules, 1985 in
sub-rule {2}, for the words “rupees seven thousand
seventy four per annum”, the words “rupees fourteen

thousand five hundred and thirty two per annum’” shall be
substituted with effect from the 1st day of January, 2006,

)

N 2

[F.No. A-11014/8/2009-AT] -

C.B. PALIWAL, )t Secy.
Explanatory Memorandum :

With a view to implement the recommendations of
the Sixth Pay Commission regarding Central Government
Employees’ Pension, the Central Government has decided
to revise the pension of the Chairman, Vice-Chairmen and
Members of the Orissa Administrative Tribunal whq
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were appointed before the 19th February, 2007 with effect
from the ist day of January, 2006. Accordingly, the Orissa
Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairmen and
Members) Rules, 1985 are being amended with
retrospective effect from the 1st day of Jaruary, 2006.

2. it is certified that no Chairman, Vice-Chairman
and Member of the Orissa Administrative Tribunal is
likely to be affected by the proposed amendment being
* given retrospective effect.

Foot Note :—T he Principal rules were published vide
notification No. G.S.R. 644(E), dated the 10th August, 1985
~ and subsequently amended vide notifications No.:

1. (.S.R.423(E), dated the 4th April, 1988
G. 8.R.32(E), dated the 24 January, 1990
G.S.R. 500(E), dated the 7th June, 1994
G.S.R. 564(E), dated the 8th September, 1998
G.S.R.289(E), dated the 18th April, 2002
(.S.R. 670(E), dated the 18th October, 2007.
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NOTIFICATION
New Delhi, the 9th December, 2009

G.S.R. 881 (E).—In exercise of the powers conferred
by sub-section (1), read with clause {c) of the sub-section
(2) of Section 35 and Section 36A of the Administrative
Tribunal Act, 1985 (13 of 1985), the Central Government
hereby makes the following rules further to amend the
Tamil Nadu Administrative Tribunal (Salaries and
Allewances and Conditions of Service of Chairman, Vice-
Chairmen and Members) Rules, 1986, namely :—

1. (i) Thes¢ rules may be called the Famil Nadu
Administrative Tribunial (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairmen and
Members) Amendment Rules, 2009.

{2) These shall be applicable to the Chairman,
Vice-Chairmen and Members of the Tamil Nadu
Administrative Tribunal appointed before the 19th
February, 2007.

2. Inrule 8 ofthe Tamil Nadu Administrative Tribunal
(Salaries and Allowances and Conditions of Service of
Chairman, Vice-Chairmen and Members) Rules, 1988 in
sub-rule (2), for the words “rupees four thousand seven
hundred and sixty per annum”, the words “rupees fourteen
thousand five hundred and thirty two per annum” shall be
substituted with effect from the st day of January, 2006,

[F.No. A-11014/8/2009-AF]
C. B. PALIWAL, Jt. Secy.
Explanatory Memorandum : o
With a view to implement the recommendations of

the Sixth Pay Commission regarding Central Government
employees’ pension, the Central Government has decided
torevise the pension of the Chairman, Vice-Chairmen and
Members of the Tamil Nadu Administrative Tribunal who
were appeinted before the 19th February, 2007 with effect
from the Ist day of January, 2006. Accordingly, the
Tamil Nadu Administrative Tribunal {Salaries and
Allowances and Conditions of Service of Chairman, Vice-
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Chairmen and Members) Rules, 1986 are being amended
with retrospective effect from the 1st day of January, 2006.

2. It is certified that no Chairman, Vice-Chairman
and Member of the Tamil Nadu Administrative Tribunal
is tikely to be affected by the proposed amendment being
given retrospective effect.

Foot Note :—The Principal rules were published vide
notification No. G.S.R. 756(E), dated the 29th June, 1988
and subsequently amended vide notifications No.:

1. G.S.R. 1047(E), dated the ] 3th December, 1989
(. S.R.47(E), dated the 31 st January, 1994
G.8.R.746(F), dated the 16th December, 1998
G.S.R. 302(E), dated the 27th April, 2001
(1.S.R.933(E), dated the 2 7th April, 2001.
arfergern
¥ feeeh, 9 femm, 2000
maLfr 882 ) —a= weRr, yumfE
sifiaroy sTfafTam, 1085 (1985 1 13) F1 w1 35 i wmw
36 @ IG-HIT (2) F WS () H 1Y qiad 3991 (1)
BRI W W 1 WA FR g, e 9 me vt
st (seas, Imed i weed @1 A SR e e
Tan &1 wid) Fm, 1994 w1 SR GEeR w0 % fau
freAfefes o s &, sl

Lo(1) 3 i & gfea wm ofvesft s
YR AT (SeEe, Wy i TeE o AT A
R T G v ) Hees fre, 2000 #

(2) 919 wE, 2007 © @ Frge gu ufver At
T AR % ST, Iureme 3R WEE 1 TR €

2. ufad Fme wert i (e1ees, ST
AT W o1 Ao SN 9 T wen v ) e, 1994 %
Fu-fray (2) |, " 9W TR =g wyg afaed "’ ve &
TIA W | S, 2006 ¥ U Hieg €90 W | o vuy
g Wi T S |

B oL

N

[F1. . T-11014/8/2009 T3}
.4, e, g At

TR FT
FET WHN A A d TR F FHE A 9IE F
99 9 w2 a1 2am # fawiel f sEifan w1 6
gfe o afved <we werafen otfusvo & TR arems,
- IwEAy A e W T 10 el 2007 © e frgw
T T o, YeE W1 1 SFEd, 2006 § [AOE HH
Tafrema fea &+ Faan afeedt smet yerata srfiemor
(S1eme, U R GSE oA A 9 e e
i) 497, 1994 %1 1 A, 2006 W Yoot @ o Ty

IfEm i E
2. vl fen < ® iR ofvendt 9w Temelis
AfppTo & Frdl aome, IWems ol TEEg W weAtan
YA i AL T H U9 w0 9 w1 ugd

m’?um"@%l

g femwr —aa frw afwge € @sf
875( =), Tlter 21 Rmw, 1994 g wHlvE forg U
A e frefofea sugE densl g gaE
fem

1w 587(3), mﬂ’@sw 2000

2 WIHLF 673(H), TR 18 FFRHL, 2007 |
NOTIFICATION
New Delhi, the 9th December, 2009

G.S.R. 882 (E)—Inexercise of the powers conferred
by sub-section (1), read with clause (¢) of the sub-section
{2) of Section 35 and Section 36A of the Adininistrative
Tribunal Act, 1985 (13 of 1985), the Central Government
hereby makes the following rules further to amend the
West Bengal Administrative Tribunal (Salaries and
Allowances and Conditions of Service of Chairman, Vice-
Chairmen and Members) Rules, 1994 namely (— '

1. (1) These rules may be called the West Bengal
Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairmen and
Members) Amendment Rules, 2009,

(2) These shall be applicabl to the Chairman,
Vice-Chairmen and Members of the West Bengal
Administrative Tribunal appointed before the 19th
February, 2007,

2. In rule 8 of the West Bengal Administrative
Tribunal (Salaries and Allowances and Conditions of
Service of Chairman, Vice-Chairmen and Members) Rules,
1994 insub-rule (2), for the words “rupees seven thousand
seventy four per annum”, the words “rupees fourteen
thousand five hundred and thirty two per annum™ shall be
substituted with cffect from the 1st day of January, 2006.

[F.No. A-11014/8/2609-AT}
C. B. PALIWAL, It Secy_
Explanatory Memorandum :

With a view to implement the recommendations ot
the Sixth Pav Commission regarding Central Government -
emplovees’ pension, the Central Government has decided
to revise the pension of the Chairman, Vice-Chairmen and
Members of the West Bengal Administrative Tribunal
who were appointed before the 19th February, 2007 with
cffect from the st day of January, 2006. Accordingly, the
West Bengal Administrative Tribunal (Salaries and
Allowances and Conditions of Service of Chairman, Vice-
Chairmen and Members) Rules, 1994 are being amended
with retrospective effect from the 1st day of January, 2006.

2. It is certitied that no Chairman, Vice-Chairman
and Member of the West Bengal Administrative Tribunal
is likely to be affected by the proposed amendment being
given retrospective effect.

Foot Note : The Principal rules were published v: de
notification No. G.8.R. 875(E), dated the 21st December,
1994 and subsequently amended vide notifications No.

I. G.S.R. 587(E), datedthe 5thJuly, 2000
2. G.SR.673(E), datedthe 18th October 2007
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